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Heard both si das on. RA No.74/99 sesking rowvi ou
ef‘ the n'ibunalf'a arder datad 29 1,99 {n OA =113/98,

2, By the Tribunal's order dated 29,1,99
respondents Wwere directed to pay intersst @ 122 pea,
u.a.? 1, 1. 97 till 21, 45.’?98mder the presump tion
that the pensionary bsnaefits were patd on 21, S. 98,
but respondents ~do _not deny that 21 5 98 was only
the date of the order .diracting rslgass of tho

pensionapy benefits which was actually releasasd to
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3, Ungder the ciroumstanca I em satisfigg that

thers has been an @rrer apparsnt on the Pacg of the

racord to bring this case within the ambit or

saction22 (3) (?) A..-T.Act read with Ordef 4 Ride 1 g
8¢ . RANOT4/I9 {s acmrdingly allousd, Para 16
of the Tribunal s orde‘r datad 29,1,99 in 0A No,113/98
is modifiod to read as f‘ollo:.;st
| ms, Accordlngly the DA is di.sposed of

with a dof rection to respondants te pay
applicant interest on acownt of dolayag
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payment of each monstary item of retiral
benefit contained in respendonts ' orgder
dated 21,598 @ 128 poa, wo P, 1.1,97
till the date the payments of thoso
rtirel banofits wuere actuslly mado,
githiqm,s,mgnth_a__ frém_ the date of recaipt
of a copy of this order under intimation
to ,apupn.pant%s.mpor.tad by a2 omprehen st ve

cal cul ation chart in swyport of the 8am 0
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